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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
ehps Nehiade/2000 "¢

N
0A NoE009/95 , . |

MO BLE MR»SSBrABIEE UICE CHATRMAN (A) &
HON'BLE DRIAVEDAVALLT, MEMEER(3).

Re fired SI Sri Niwas (Ammourer)

No's10995/DAR, Village & POy _ ~ 4
Dhandlam Disttd Jajjar, dddddeaveaApplicant

iBy Advocabe Nrsﬁ A.’Ahlauat)f

_“\lersus
15 shrei K. .C Dluedi,
Dy «Commissioner (Licensing),

MSO Buildingf .
ip Estate Police Hgs,
Delhlo

2. Shri RﬂK Sharma,
Dy'JiCommissioner of Police,
10 th BattalionyDAP,
pelhi (Pitampura).

3. shri K.D.slngH“*

Dy §E:omm:.ss:v.t:mer of‘ Pclioe,
Pltampura,

9th Battalion DAP‘”’ .
pelhij e's’seeoREgponden gy

(By Adwocate: shri Ajay Gup ta )
, ORDER
siRIAdiges VC(A):
Heard both sides on C.P.No%i348/2000 alleging

contumacious disobedience of the Tnbunal's order daﬁad

8.1999 in 0A No.1009/ 953

2“.3- In the B.P% it has been contended that non
payment of arrears of pay and allowances and pensionary
benefits constitutes omntempt of the Tribunal;s order

dated Bil9:199 (supra).
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34 By our order dated 9%§1Zf§2001, after hearing
both sides, we had directed respondents to pass a
detailed, speaking and reasoned order in respect of
the aforesaid claimei

4 Respondents have passed the same v ide order

dated 13.2:2001 a copy of which is taken on record.

5—.‘? Applicanﬁ's counsel relies upon the

Tribunalls order dated 16422000 in C.P.No.'323/99
arising out of OA No1657/94 by which respondents

had besn directed to release arrears of pay and
allowances in respect of that applicant, and states
that the aforesaid case is on all force with the present

one &

65 We are in contempt jurisdictions' Pursuant to
our order dated 9':5%1'532001, respondents have passed a
reasoned order on 1,'_7{*5":‘_23‘;52001."i Applying the Hon"ble
Supreme Court}s ruling_in :lfskfparihar Vs ¢ G.Duggar &
Orsdl 3T 1996(9) sC 8, the aforesaid order dated
13‘:.'{"2%2001 gives applicant a fresh caus of action,
whi ch applicant canA challenge seperately in accordance

with lau; if eo advised, but would not 2mount to

contempt of the Tribunal's order dated 8419399 i

'E Giving applicant liberty as aforesaidy the

CP is dropp ed"%gi No tices disd?arged“fg
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( DR.ALVEDAVALLT ) | ( siruapice )/
MEMEER (3) VICE CHAIRMAN(A)..
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